ACT No. XXI or 1865.

Ay

PAsseD BY THE GOVERNOR- GENERAL oF INDIA 1IN CoUNCIL.

(Received the assent of the Governor-General on the 10th April 1865.)

An Act to define and amend the Law relating to Iniestate Successton
among the Parsees. »

WHEREAS it is expedient to define and amend the Law
" relating to Intestate Succession among the Parsees ; It
is enacted as follows :— .

Preamble.

1. Where a Parsee dies leaving a widow and children, the property of

. which he shall have died intestate shall be divided among
Division of property . . i .

mong. Tidow  and the widow and children, so that the share of each son

children of Intestate. shall be double the share of the widow, and that her share

shall be double the share of each daughter.

»

2. Where a female Parsee dies leaving a widower and children, the
i property of which she shall have died intestate shall be
Division of property .. . . A
among wfidIower and divided among the widower and such children, so that his
childven of Infeste Share shall be double the share of each of the children.

3. When a Parsee dies Jeaving children bu’ﬁ no widow, the property of

Division of property Which he shall have died intestate shall be divided amongst

amongst the children of 416 children, so that the share of each son shall be four

leaves no widow. times the share of each daughter.

Division of property &. When a female Parsee dies leaving children but no’
e ;gfesff{éd;ﬁ’; widower, the property of which she shall have died intes- -
leaves no widower. tate shall be divided amongst the children in equal shares.

' ' V 5. If any
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5 If any child of a Parsee Intestate shall have died in his or her life-
Division of pre- time, the widow or widower and issue of such child shall
Sé"}iiii%atihs‘l%fogﬁf‘;; take the share which such child would have taken if living

among the widow or < ’ 1 1 Il. T 1f
B e e % at the Intestate’s death in such manner as if such deceased

such child. child had died immediately after the Intestate’s death.

6. Where a Parsce dies leaving a widow or widower, but without ;

Division of property leaving any lineal descendants, his or htlar father and
when the Intestate  mother, if both are living, or one of them if the other is
leaves a widow or wi-s# : ; i . .
dower, but no lineal dead, shall taken one moiety of the property as to which
descendants. he or she shall have died intestate, and the widow or
widower shall take the other moiety. Where both the father and the mother
of the Intestate survive him or Ler, ¢he father’s share shall be double the share
of the mother. Where neither the father nor the mother of the Intestate sur-
vives him or her, the Intestate’s relatives on the father's side, in the order
specified in the first Schedule hereto annexed, shall take the moiety which
the father and the mother would have taken if they had survived the Intestate.
The next of kin standing first in the same Schedule shall be preferred to those
standing second, the second to the third, and so on in succession, provided that =
the property shall be so distributed as that each male shall take double the
share of each female standing in the same degree of propinquity. If there be
no relatives on the father’s side, the Intestate’s widow or widower shall take
the whole. '

7. When a Parsee dies leaving neither lineal descendants nor a widow
Division of property  ©F widower, his or her next of kin, in the order se?t forth
when the Intestate in the second Schedule hereto annexed, shall be entitled to
leaves neither widow . ‘ .
nor widower nor lineal succeed to the whole of the property as to which he or she
descendants. shall have died intestate. The next of kin standing first
in the same Schedule shall always be preferred to those standing second, the
“second to the.third, and so on in suceession, provided that the property shall
- be so distributed as that each male shall take double the share of each female
standing in the same degree of propinquity. o
' . ' ; 8. The
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8. The following portions of the Indian Succession Acty 1865, shall not
Exemption of Parsees  apply to Parsees (that is to say) the whole of Part III,
from, coriain parts of  the whole of Part IV excepting Section twenty-five, the

Act, 1865. whole of Part V, and Section forty-three.

THE FIRST SCHEDULE.

(1) Brothers and sisters, and the children or lineal descendants of such
of them as shall have predeceased the Intestate.

(2.) Grandfather and grandmother.

(3.) Grandfather’s sons and daughters, and the lincal descendants of
such of them as shall have predeceased the Intestate.

(4.) Great grandfather and groat grandmother.

(5.). Great grandfather’s sons-and daughters; andgthe lineal descendants
of such of them as shall have predeceased the Intestaté.

THE SECOND SCHEDULE.

(1.) Father and mother,

(2.) Brothers and sisters and the lineal descendants of such of them as
shall have predeceased the Intestate. '

(3.) Paternal grandfather and paternal grandmother,

(4.) Children of the paternal grandfather, and the lineal descendants of
such of them as shall have predeceased the Intestate.

{5.) Paternal grandfather’s father and mother. ,
(6.) TPaternal
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(6.) Paternal grandfather’s father’s children, and the lineal descendants
- of such of them as shall have predeceased the Intestate.

(7.) Brothers and sisters by the mother’s side, and the lineal descend-
ants of such of them as shall have predeceased the Intestate.

(8.). Maternal grandfather and maternal grandmother.

(9.) Children of the maternal grandfather, and the lineal descendants
of such of them as shall have predeceased the Intestate.

{10.) Son’s widow, if she have not re-married at or before the death of
the Intestate.

(11.) Brother’s widow, if she have not re-matried at or before the death
of the Intestate.

(12.) Paternal grandfather’s son’s widow, if she have not re-married at
or before the death of ’tfhe Intestate.

(13.) Maternal grandfather’s son’s widow, if she have not re-married at
or before the death of the Intestate.

(14.)" Widowers of the intestate’s deceased daughters, if they have not
re-married at or before the death of the Intestate.

(15.) Maternal grandfather’s father and mother.

(1 6.). Children of the maternal grandfather’s father, and the lineal
descendants of such of them as shall have predeccased the Intestate.

(17.) Paternal grandmother’s father and mother.

(18.) Children of the paternal grandmother’s father, and the lineal
descendants of such of them as shall have predeceased the Intestate.
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